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(c) whether nearly 800 villages in 
the country would receive this ferti
lizer, if so, what are the nomis and 
the areas selected; and

(d) how many villages are to be 
selected under this scheme in Madhya 
Pradesh and how many of them fall 
under the backward districts of Raj- 
garh, Vidisha and Gutta of Madhya 
Pradesh?

THE MESnSTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS AND FERTIUZERS 
(SHRI JANESHWAR M ISHRA):
(a) to (d ). The British Prime Minis
ter, during his visit to India, offered 
to donote fertilizers worth £  10 mil
lions per year for a period of three 
years, from U.K. grant-in-aid to India. 
The funds raised through the sale of 
fertilizer are to be utilised for agri
cultural development in selected dis
tricts through Fertilizer Educational 
projects. The districts to be covered 
under the project are to be selected 
from among those which have high 
potential but low consumption of fer
tilizers. The details of the scheme 
have yet to be finalised.

Imports of Chtoramphenieol and 
L-BaGe

37. SHRI GOVINDA MUNDA: Will 
the Minister of PETROLEUM AND 
CHEMICALS AND FERTILIZERS be 
pleased to state:

(a) whether large scale imports of 
Chloramphenicol Powder and L-Base, 
which are likely to come into the 
country due to various letter of cre
dits already under import replanish- 
ment policy is forcing the indigenous 
manufacturers of Chloramphenicol 
from L-Base to closedown;

(b) whether this situation is due 
to the fact that inflated cost of Rs. 
€50/- per kg. of L-Base is being char
ged by the canalising agency even 
though the import cost to the canalis
ing agency is about Rs. 500/- per kg; 
and

(c) if so, the reaction of Govern
ment in this case with context to its 
proclaimed policy to bring down 
prices?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS AND FERTILIZERS 
(SHRI JANESHWAR MISHRA):
(a) Import Trade Control PoHey for 
the year 1977-78 permitted import of 
canalised, restricted and banned items 
of bulk drugs upto certain limits 
against the REP Licences earned by 
the Export Houses. As this was likely 
to effe'*t indigenous production of bulk 
drugs, vhe matter was taken up with 
the Ministry of Commerce and with 
effect from 27th September, 1977 the 
facilit>' cif issue of REP Licences for 
import of canalised drugs against ex
port of items otl'ier than drugs has 
been withdrawn. These REP Licen
ces can riOw bo earned only against 
the export of dniqs and drug inter
mediates including Unani and Ayur
vedic medicines.

Import of L-Base against REP 
Licences is allowed only against 
export of Chloramphenicol/or its for
mulations REP imports of canalised 
drugs may, however, continue against 
irrevocable letters of credit opened 
prior to 27-9-1977. Therefore, the 
question of any substantial imports of 
Chloramphenicol Powder and L-Base 
against REP Licences arriving in 
future does not arise. Up to 15th of 
December, 1977 no import of Chloram
phenicol was reported against REP 
Licences at the Bombay Port. The 
arrivals of L-Base are reported to 
have amounted to only 2.3 tonnes.

(b) and (c) Notified price of Chlo
ramphenicol Powder manufactured 
from basic stages is Rs. 558/- kg. for 
captive consumption and Rs. 586/- per 
kg. for sale to others. A  number of 
units in the country were reported to 
be converting L-Base into Chloram
phenicol and selling it at the price 
fixed for basic stage production of the 
drug. They were procuring L-Base at 
a price of Rs. 422.00 per kg. and were,
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therefore, enjoying unintended benefit 
in s'lch a conversion. Since conver
sion of L-Base into Chloramphenicol 
is a single reaction process involving 
simple technology and is considered 
not desirable in view o( the long-term 
aim of the country to establish pro- 
due vion of Chloramphenicol from 
basic stages, a price of Rs. 650.00 per 
kg. was fixed for L-Base to ensure 
that conversion of L-Base into Chlo
ramphenicol ensures only a reasonable 
margin of profit to the concerned 
units, keeping a uniform price for 
indigenous production of Cliloram- 
phenicol from basic stages and for 
pro^Tction of Chloramphenicol from 
L-Base.

Any surplus accruing to the Slate 
Chemicals and Pharmaceuticals Cor- 
poraiion of India Limited on account 
of the higher price allowed for L-Base 
than that may work out as per 
CCl&'F/s formula, would be adjusted 
whii^ fixing the prices of canalised 
bulk drugs for the year 1978-79.

Cost-ciim-technical examination for 
fixing fair price of Chloramphenicol 
from L-Base is also already in pro
gress

Members of Committee on MRTP Act 
and Companies Act

38. SHRI VIJAY KUMAR MAL^HIO- 
TRA: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS 
be pleased to state:

(a) how many members of the Com
mittee appointed by Government to 
suggest changes in MRTP Act and 
Companies Act are (i) Chairman. 
Directors, Executives and Advisors of 
Indian and Foreign companies, (ii) re
presentation of minority shareholders, 
consumers, public sector and small in
dustry; the names of the members 
along with remunerations recei
ved by them from the companies;

(b) whether Government have re
ceived any representation against the
members, nominated on this commit
tee; and

(c) if so, what action has Govern
ment taken in that regard?

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI 
SHANTI BHUSHAN): (a) The infor
mation is being collected and will be 
laid on the Table of the House short
ly.

(b) The Government have not re
ceived any representation against the 
members nominated on the Expert 
Committee.

(c) Does not arise.
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